
Paper* XA8 TBCA 38, M l (SAKA) laid  on the Table 67ft

under the said *ub*seetfon. 
[Placed in Library, See No. 
LT-1884/59].

(iv) Report (1988) of the Tariff 
Commission on the revision of 
retention prices ot steel and 
Pig Iron and on the conver­
sion charges and fair reten­
tion prices for 1/4" and 3/18" 
Rods produced by the Mysore 
Iron and Steel Works, 
Bhadravati.

(v) Government Resolutions No. 
SC (A) *2 (227)/57, dated the 
31st October, 1058 and No. 
SC (A)-2(244)/57 dated the 
8th September, 1050.

(vi) Statement explaining the 
reasons why a copy of each 
of the documents at (iv) and
(v) above could not be laid 
on the Table within period 
prescribed in the said sub­
section. [Placed in Library, 
See No. LT-1665/59].

A n n u a l  R e p o r t  or O r issa  M nm ra

C o r p o r a t io n  (P r iv a t e ) L im it e d

S&rdar Swaran Singh: On behalf of
Shri K. D. Malaviya, I beg to lay on 
the Table, under sub-section (1 ) of 
Section 630 of the Companies Act,
1956, a copy of the Annual Report of 
the Orissa Mining Corporation 
(Private) Limited for the year 1957- 
58 along with the Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. [Placed in 
Library, See No. LT-1666/50].

A m e n d m e n t  t o  M in e r a l  C o n se r v a ­

t io n  a n d  D e v e l o p m e n t  R u l e s

Bandar Swaran Singh: On behalf of 
Shri K. D. Malaviya, I beg to relay on 
the Table, under sub-section (1) of 
Section 28 of the Mines and Minerals 
(Regulation and Development) Act, 
1967, a copy of Notification No. G.S.R. 
968 dated the 22nd August, 1959, mak­
ing certain further amendment to the 
mnesml) {Conservation and Develop- 
»ent Rules, 1058. '[Placed in Ubraty, 
See No. LT-182S/88].

N o to t c a tio n  issu ed  UNDER MINES A ID  

M in er a ls (R eg u la tion  a n d  D evelop­

m e n t ) A ct

Sardsr Swaran Singh: On behalf of
Shri K. D. Malaviya: I beg to lay on 
the Table, under sub-section (1) of 
Section 28 of the Mines and Minerals' 
(Regulation and Development) Act.
1957, a copy of Notification No. 
G.S.R. 1041 dated the 12th September,.
1950. [Placed in Library, See No. 
LT-1667/59].

A m e n d m e n t s  t o  C o m p a n ie s  (C e n t r a l . 

G o v e r n m e n t 's ) G en e r a l  R u l e s  a n d  

F o r m s

The Minister of Commerce (Shri 
Kanungo): I beg to lay on the Table, 
under sub-section (S) of Section 642 
of the Companies Act, 1056, a copy of 
each of the Notifications Nos. G.S.R.
1140 dated 17th October, 1989 and 
G.S.R. 1224 dated the 7th November, 
1959 making certain further amend­
ments to the Companies (Central Gov­
ernment’s) General Rules and Forms, 
1956. [Placed in Library, See No. LT- 
1668/50].

N o t if ic a t io n s  is su e d  u n d e r  In d u s t r ie s  

(D e v e l o p m e n t  a n d  R e g u l a t io n ) A c t

Shri Kanungo: I beg to lay on the
Table a copy of each Notifications Nos.
S.O. 1060, dated the 4th September,. 
1050, and S.O. 2022, dated the 9th 
September, 1059, issued under Section 
15 of the Industries (Development and 
Regulation) Act, 1951. [Placed in 
Library, See No. LT-1669/59].

A m e n d m e n t  t o  C o t t o n  C o n t r o l  O rder- 

Shri Kanungo: I beg to lay on the 
Table, under sub-section (6) of 
Section 3 of the Essential Commodi­
ties Act, 1958, a copy of Notification 
No. S.O. 2047 dated the 19th Septem­
ber, 1959 making certain further 
amendment to the Cotton Control 
Order, 1955. [Placed in Library, See- 
No. LT-1670/59].

D e l h i P a n c h a y a t  R a j  R ules

The Minister «f State in the Mints- 
try of Home Affairs (Shri Datar): Sirr 
I beg to lay on the Table, under sub- 
sect on (3) of Section 102 of the Delhi




